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INTRODUCTION 
• 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present. this Seventh Report 
(Seventh Lok Sabha) on Action Taken by Government on the recom-
mendations contained in the thirty-Dinth Report (Sixth Lot &abba) 
on the Ministry of Home Aftairs-Disturbianc:es in Marathawada 
Region (Maharashtra) . 

2. The Draft Report was conSidered and adopted by the Committee 
at their sitting held on 2nd Febnlary, 1981. 

3. The Report has been divided into the following chapters: 
I. Report. 

n. Recommendations/Observations which have been a~cepted 
by Government. 

III. Recommendations/Observations Which the Committee do 
not desire to pursue in view of the Government's reply. 

IV. Recommendations/Observations in respect of which repnea 
of Government have not been accepted by the Committee 
and which require reiteration . 

.. An analysis of the action taken by Government on the re-
commendations contained in the thirty-ninth Report (Sixth Lok 
Sabha) on the Committee is given :in Appendix. It would be observ-
ed therefrom that out of twenty-seven recommendations made by 
the Committee in the Report, nine recommendations i.e. 33.3 per cent 
have been accepted by Government; the Committee do not desire to 
pursue nine recommendations i.e, 33.3 per cent of their recommenda-
tions in view Of Government's reply and nine recommendations .. e. 
33.3 per cent, !in respect of. which replies of Govemment have not 
been accepted by the Committee require reiteration. 

NEW Da.m; 
March 8, 1981 
PhI4gu.no. 15, 1902 (SAb¥). 

R. R. BHOLE, 
Chdinna:n, 

Committee Oft the Welfar'e of 
Scheclulecl Cafea and Sc~ 'J'ribea. ' .,. 

·t";,· 

( v) 
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REPORT 

This Report of the Committee de~s with the action taIten by 
GQvernment on the recommendations contained in the thirty-ninth 
Report (Sixth Lok Sabhe) ~n the Ministry of Home Aftaira--,Distur-
buaees in Karatbwada Begion in Maharashtra State. 

1.2. In para 270(1) of their thirty-ninth Report, the Committee 
had suggested that stePs should be taken to strengthen the intelli-
aence machinery of the State Government upto Taluka levels 80 
tilat any incidents which could lead to widespread disturbances and 
any advance preparations therefor were anticipated and appropriate 
steps taken to prevent any large scale violence. 

1.3. In their reply dated the 29th November, UNIO, the Ministry 
. of Home Affairs have stated that the State Government of Maha-

rashtra was satisfted that by and large the State intelli18nce set up 
had functioned adequately. However, the State Government pr0-
posed to undertake an overall review of the :fuDction:lng of the 
intelligence organisation at different levels with a view to b.cUDg 
out as to how to i'mprove the quality Of the !Intelligence, .-ssm.dI, 
ot information received, training of intelligence pel'llOllllel, proper 
selection of such personnel and coordination of various inteWgeace. 
agencies, etc. 

I.'" The Committee do not apee with tile State Gov_e. 
view point tbat tbe State iDtelUrence set lip had functioned ..... 
gu.tely, tbey, therefore, reiterate their earlier neemmen •• tioa that 
l!lteps should be taken to sterngthen the iDteUipaee machinery of 
tbe State Govenament up to Tab.ka levels: 

1.5. In para 270 (8) of their Report, the Committee had 8Uggested 
that special machinery. at the State level to deal exclusively with 
all aspects of cutejcommunal riots, should be set up and SCs/ST. 
should be adequately represented therein. 

1.ti. In their reply dated the 29th November. 1980 the Ministry 
of Home Affairs have stated that according to the Government of 
Maharashtra, invariably large scale incidents involving COJnmWl81 
riots were dealt with at the level of the Chief Minister and the 
concerned cabinet colleagues. It has ~n further stated that a 
State Level Committee has been set up under the chairmansMp of 
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1IlniBter, Social Welfare to devote special attention to implementa. 
tion of the Proteetion of Civil Rights .Act, 1955. Adequate repree.· 
tatlon has been given to members Of State Legislature belonging ~ 
Backward Classes on this Committee. 

It has also been stated that the working of the Cell created in 
H. D. under the Jt. Secy., to look into complaints of harallment/ 
atrocities on members of Scheduled Castes/Scheduled Tribes anel 
other weaker sections as also into the working of the DIGB (PeR) 
and the six Units at the six Ranges was reviewed from time to time 
by a Committee consisted of Chief Minister, Minister (Home) and. 
Minister (Social Wellare). 

1.'7. The Committee are not satisfied with the reply, they feel 
that spedal maehinery, at the State level should be set up to d.J 
exelusively with all aspects of caste/communal' riots, bt whiell 
Seheduled Cutes/Tribes should be adequately represented. TIley, 
therefore, ...... their earlier recommendation. 

1.s. In para 270 (9) of the Report, the Committee has suggested 
that a High Power Committee under the Chairmanship of the Chief 
Minister in each State/Union Territory should be set up to give 
appropriate directions in J;natters of Caste/communal riots and 
implementing constitutional/safeguards in favour of Scheduled 
Castes and Scheduled Tribes. In their reply dated the 29th Novem-
tier, 1980. the Mihlstry of Home Affairs have stated that according 
'to the Government of Maharashtra, a Committee to deal with com~ 
munal matters already existed. The State Level Committee on the 
National Integration on which the members of Scheduled C.tes are 
represented, functioned under the Chairmanship of the Chief 
Minlt1ter and its terms of reference kl'e as follows:-

• 

<a) To review the communal and general position of law and 
order in the State; 

(b) To consider ways and means of promoting a sense of 
tolerance, mutual goodwill and respect amongst dif!erent 
religious, linguistic, regional and other groups in the 
.State; and . 

(c) To consider and to give a lead for harmonious celebra-
. tions of the annual festivals of different ciommunities and 
to promote joint or common celebration of their respective 
festival by settillg peRIOnal examples and making appea1a 
to responsible leaders of di'fterent eommun'it:es. 
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It has further ~ stated that a Cell of this Committee would be 
aabd to meet at more frequent intervals to review the situation' ... 
and wbeD the occasion so dem •. nd. • 

It' bils also been s~ted that there is already another' committe--
eet up under the ,ChaJnnanship of the Chief Minister to review t1le 
performance of the various Departments in the matter of reendt-
ment of the backward classes in services under the State Goverll~ 
ment as well as the local bodies Corporation, Boards under the cnn. 
trol of the State Government 

1.'. The Committee feel that still tb.-e is need for a high power 
eommittee under the Chairmanship of the Cldef ~""ister in each 
State/Union Territory which should .seal, escI1I8ively wi~ eutel 
communal riots, and with tbe implementation of constitutional sale-
raards in favour of SeheduJed Castes/TrIbes. They, therefore, 
reiterate their earlier recommendation. 

1.10. In Para 270(12) of their Report, the Committee desired tbllit 
responsibility should be fixed on District Magistrates, Superinten-
dents of Police, Dy. Superintendents of Police and Panchayat OftiM 
dals concerned or any other official for the outbreak of disturbances 
in Marathwada and suitable action taken against them. 

1.11. In their reply dated the 29th November, 1·980, the Ministry 
of Home Affairs have stated. that the resolution to rename the 
Marathwada University after Babasahab Ambedkar was un.ant~ 
JI'lously passed by both the Houses of the Maharashtra Legislature 
and as IUch it was not anticipated that it would cause any reactions 
of the sort What was anticipated was in the nature of some disturb~ 
ances especially in the University and college towns. The Distriet 
Magistrates and the Superintendents of Police could not, therefore. 
be blamed for any failure on their part to quell the disturbnnc:~ 
which spread rapidly to the remote villages. It has been observed 
that when the reaction was at first confined to these important places. 
the Poliee was by and large successful in dealing with the situation. 
It was only when it sporadically spread to different areas simul-
taneously that the police bandobast was found to be ,inadequate. 
Even here the movement of the police force was hindered on account 
of blowing of bridges at certain places, cutting of the telephone wires 
etc. Either for the outbreak of the disturbances or for their sprea8. 
therefore Government was satisfied that the district authorities 
could no~ be held responsible 118 they acted with sufticient alarcrity 
under difllcu1t circumstances. Action bu, however, been taken 
against three otftcers who were found wanting in handling the sltua-, 
tIo.. ; ~ 
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•. ll. Ia pua .. of ,lieu 31th Report (8th U:) die. Cctm ...... 
~ .......... tthat 'at mGat 01.' the p'" peDoe weN ....... _ 

c.ton to .. ineident. and did not move in the matter to PNJ'_t or 
"...u tlllturbaa... Sarpanehes uul PoUce parties ...... ~. __ 
411 ... - Scheduled c..tea and neo-Bwl .... t. darJae ... ~ .. '. 
a.,. feel that theIe eharpt ahowdd have beta mv_tipted "'1'eI-
)lDDliblUt)' ahcMJId have been Iud .. deIired .., them. 

1.13. In Para 2'rO(18) of their report, the Committee had poi-nted 
out that relief given to victims of atrocities in Marathwada was much 
below the actual 1088 incwTed by the Scheduled Cutes and neo-
8uc1hi1ta. Concerted efforts were called for proper economic ntha-
biUtation of all victims of disturbances for which adequate fund 
.. uld be provided. They ,hawd be fully COlIJ,pensateci and com-
pletely rehabilitated. The lPIlount of Rs. 1500/- II8Ilctioned for the 
construction of a house was too meagre for -the purpoae aDd should 
be increased to at least Rs. iOOO/-. 

1.1f. In their reply dated 29th November, 1980, the Ministry of 
Home Mairs have stated that according to the Government of MaIla-
ruhtra, the loss pertaining to (1) houses/huts of Dalits, partially or 
completely destroyed, (il) OD account of destruction of belou.ging& and 
·other moveable property in the hoU8el/huts of which were damaged 
or destroyed; (iii) the value of crops destroyed; (Iv) the value of 
private properties like shops/vehicles etc. damaged or destroyed, was 
81ti1nated at Ra. 27.9 lakh& 

1.15. This assessment of damage was made by the State Govern-
ment after carefull observations 800n after the incidents and every 
poIIIible eftort was made to _ the damages correctly. Pancha-
namas were conducted in the presence of the affected peraom and 
whatever details of damages were given by them were taken down 
without questioning, on the presumption that the sufferers have 
given the correct account of their damages. 
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1.18. It has turther been stated that Financial assilltlDoe to the 
t1Jne of Ra. 35 lakbs had already been extended. by the State GoYt. 
as follow$:-._--_ ... - ------_ .. _._ .. __ ._._ .. _. __ ._ .... __ ...... 

----------_ .... -'-_ ....... - .... _. --_. 

(i) Gratuitous mlcf In eub and kind to meet tbeir immediate need, . 

(ti) Subsidy towards repain/rccunstruction of dllJ1lal"(l/dat1'oyed 
bouIeI ••....•. 

('iii) Ex-sratia payment to victims of atrocities towards deaJb iDjllries 
to. of belongings. etc. ..... '. .' 

(iv) Additioaal financial AMi'tance in cub and kind including for occu-
pational mIIabiUtation .. . • . . . . .. 

Aalount 
~) 

3·5 

6.60 -------_ ........ _-_ .. _ .... -_ .. __ .. __ ........ --............... _ ............ " .. 

(v) In addition, employment to the affected persons w .. pro-
vided UIlder the Employment Guarantee Scheme Dear 
their villages, where possible In the disturbances that took 
place in July/August 1978, 1047 houses/huts were damaged 
or destroyed. By end. of December, 1978 aIomat. aU the 
houses/buts had been repaired or reconstructed. Almost 
all the families a1!ected. had been rehabilitated.. 

1.17. It has also been stated that as regards the amount lNUldioned. 
towards the construct:on of houses/huts, it might be mentioned that 
while initially a subsidy upto as. 1500/- had been sanctioned by the 
Government towards reconstruction of completely damaged houses/ 
huts, actually all the amount elGpeDded towards reconstruction of 
houses/huts had been met by the Government by sanctioning addi-
tional funds either from the Chief Minister's Relief Fund or from 
the EmT'lloyment Guarantee Scheme. Thus the suggestion to increaSe 
the amount of grant had already been accepted and enhanced amDWlt 
sanctioned to the sufferers .. 

• 
1.18. The Committee do DOt appreciate the attitude 01 ~ftft­

III81lt. 'nIev feel that only loss of propert, and life can he ealealated 
'ut It is c1ifft~lt to asses. the human sufferings aDd agony people had 
to 1IJldeqo durlac aud after the cUsturbaDetlll. 'nIey desire that ... 
flute eOl,llpeuatioD sbould have been eiven to the affected penoas. 

1.19. [n Para 270(19) of their Report, the Committee had suggest-
ed that in a family where an earning membere had lost his life. 
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&IlOther member of that family should be providede with employment 
bnmedtateby. These Scheduled Castx!s and Neo-Budhiita whose 
crops had been damaged or the cattle etc. killed, should be provided 
with enough relief at least to sustain them till the next crops could ~ 
shown and harvasted. 'They should also be provided with neces-
sary inputs for the purpose. 

1.20. In their reply dated the 29th November, 1980, the Ministry 
of Home Affairs have. stated that according to the Government of 
MaharasMra, under the scheme for relief to the members of Sche-
duled Castes/Scheduled Tribes who were victims of atrocities com-
mitted on them on caste consideration, grants ranging between 
RI. 100~OOO had been given to the families of those killed or per-
manently incapacitated and grants ranging between Rs. 250--500 had 
been glven to those who were temporarily incapacitated. Similarly, 
grants upto Rs. 500 had been given to such persons for 
lou of movable property and other belongings destroyed during 
the disturbances. Apart from this. works under the Employment 
GUU"antee Scheme (E & GS) were started near the affected villages 
to absorb as many affected persons as possible. 

1.21. The Committee are Dot satisfied with Govel'DJlleDt's repl,. 
They reiterate their earlier recommendatioD and they would also 
like to kilo .. the bUmher of perIODS afteeted by the disturbanee and 
the number out of them. rehabilitated 10 far. . 

1.22. In Para 270 (20) of their report, the Committee had suggestec;l 
that any newspapers, periodh:als magazines or any other published 
document which incited hatred and violence against Scheduled 
Castes and 'Scheduled Tribes and other weaker sections of the 
Society or propagated ot en·:oufllged untouchability should be 
prosecuted. forthWith and, if nece8S8!"Y. suitable law in that regard. 
should be enacted. All the newspapers which publlshed. infiamatory 
materials and editorials in Marathwada should be prosecuted imme-
diately. 

1.23. In therr reply dated the 29th November, 19&0, the Ministry 
of Home Affairs have stated that provisions already existed under 
Section 153(A) of the lndian Penal Code to take legal action in cue 
any newspaper. periodical, etc. publishes any news or documents 
which incited hatred. and violence against Scheduled Castes, Sche. 
d!Jled Tribes etc. Similarly, under section 7(b) of the Protection 
of Civil Rights Act, 1955, action could be taken against those who 
encouraged. or propagated practice of untouchability. All news-
papers comments and reports of speeches e1lc. had been scruttm.i 
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b1 . ~ . Gov~nt of Maharashtl'a but none were found ~ be·· 
actionable. 

1.M. The Committee do not acree with the eoaelUlion uriv .. 
at that '.n newspapers eommenis aDd reports of speeches ~te. had 
.... ICl'lltiaI8ed by the GoverDJDeDt of Mahar.shira but DOlle Welle 
fOlUld to be adionable'. They W01Ild like to draw attention to ..... 
.. of their 31th Report (8th Lok Sabh.) wherein eases had ..... 
eited of the newsp.p .... which had tried to Indte .... red aDd ... 
leaee. The Committee feel tlaat .etton should h.ve been tab.' 
agaiD.8t the guilty newspapers. 

1.25. In Para 270(21) of their report, the Committee had express-
ed their concern that no enquiries had been conducted into printing 
and circulating of the inft.amatory leaflets without giving the names 
o~ printers and publishers during the periodofagitaUon inMarath-
wada. Such cases should be investigated by C.B.I. and culpritll-sboull : 
be prosecuted. 

1.26. In their reply dated the 29th November, 1980, the Ministry 
of Home Mairs have stated that according to the Government of 
Maharashtra, case bad been registered U IS 153-A.I.P.C. and 3 cases 
under sections 3/12 of the press and Registration of Books Act. 1867. 

1.27. The Committee ue not satisfied, with the reply. They f .... 
that eases should have been iDvestipted by CB.I. -and pl'Qleeution 
should have been laun~hed ... inst the eulprits. . 

1.28. In Para 270(22) of their Repol't, the Committee had poin-
ted out that the informatiOn furnished by the Government of 
:Maharashtra pertaining to loss of property and crops was on the 
low side as compared to actual loss incurred by the victims of riots 
as gathered by the Committee. The Committee felt that proper 
assessment of actual loss incurred by the victims should be made 
quickly and full compensation paid to them for the loss of property 
and crops. 

1.29. In their reply dated the 29th Noyember, 1980, the Ministry 
of Home Aftairs have stated that u already mentioned the total 
amount of loss of property, crops, etc, was estimated at RI. 2'1.9 
laths. This assessment was made by the Govemment of Maba-
.raahtra after careful observation soon after the incident. and every 
lK8ible eft'art was made to as_ the damages correctly. Pancha-
namas were conducted in the presence of the affected perIOM 
and whatever details of daJDages were given by them were taken 
down without q\U!ltioning on the presumption that the IUfteren had 
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liven the correct. amount of their damages. Aecoi'dina to the Sta .. 
Government, it was poasible that lOme of the claims were IUb ... 
quently inflated after the victims became aware of large scale reUef 
was being organi1e4. 

1.30. It. has further been atated that. financial aalliataDCe to the 
tune of Rs. 35 lakh& had already been extended to the affected ~ 
SODS even though the 1068 was eetimated at 27.9 lakht. Thus thJa 
suaeslion has to a large extent been implemented by the S'" 
Government. 

1.31. The Committee do not appreciate the attitude of GoVerD-
ment. 'l'bey feel, .. already stated in Para LIS aIIove, that oal)" 
I .... of pzoperty and. lif. ean he ealeulated but it Is dUIleult to .... 
the IaamaD ........ and ... ,. people ..... to 1IIlchqo darina ... 
... ... dW ..... _ They feel dIat adequate eaIII)JIIIIetlo ...... 
h-. .... ,nea to tile deded ..... 



CIIAPl'ER n 
RECOMMENDATIONS/OBSERVATIONS WHicH HAVE BEEN 

ACCEPl'ED BY G~VERNMENT 

Reeommenciatloa Para No. %70 (%) 

AtJ and when information is received about any lllCeliy disturbancetr. 
the law and order machinery should be immediately geared up and 
deployed to control the situation and ensure normalcy. 

Reply of Government 

Th~ State Government agrees with the suggestion. In tact eur-
rent instructions include action to be initiated in receipt of any 
information about likely disturbances, as well as measures to be 
taken to control the situation and to restore normalcy. These in· 
structions have ,been incorporated in the form of a Manual viz. Guict. 
lines for dealing with commimal disturbances. 

[Mlnistry of Home Mairs O.M. No. m.130ISI2/7IMflD(D)IPeR 
(Desk) dated 2t-1l-191O) 

.......... lUIation Para No. 270 (3) 

In rural areas, the police stations should be strengtnened both in 
man and ma,terial viz. telephones, wireless sets, motor vehicle., pte 

Reply of Govemment 

The State Government agrees with the 8Ulleltion. An ....... 
ment of the manpower requirem~ts of the Police atationa in rural 
areas has been carried out by a High' Level Committee appointed by 
the State Cl9vernment and in tile light of the yardsticlta propoeed by 
that Committee ,actual deficiencies and requirementli of manpower in 
respect of police stations in Marathwada area will be worked out. 
and where necessary, the existing strength augmented. 

In the matter of materials, viz. motor vehicles. wlrelel8 lett, 
installation of telephones, etc. special attention is being given to 
police stations in Marathwada region. Since the disturbances. out of 
145 police stations, Jeeps have been provided to about 45 poUet" 
stations and it is proposed to allot a sizeable number or vehicles tn 
Marathwada region from this year's budget grant, eknnarked fof' 
purpose of vehicles. 

9 
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Prior to disturbances only 22 police statiIJna had been. connectetl 
tbrouah Wireless. Since then, 43 additional polIlce stat100a have bee 
CODDected and a substantial number is propoaed to be covered. in the 
current year's programme. . 

A number of telephone connections have been specially sanc-
tioned to the Intelligence Branch Oftices. 

[Ministry of Home Affairs O.M. No. IIl-1301612179N1D (D) PeR 
(Desk) dated 29-11-1980]. 

Comment. of the Committee 

The Police Stations, within the areas populated by SCs/BTs 
should be· equipped with. the jeeps, wireless sets, telephones _ etc. 
80 that during diturbances any danger to the lives of SCs/STs is 
averted. 

Beeommeadation Para No. 2'10 (4) 

Police PaWls or Police Oftlcials particularly tho~ posted in rural 
areas should be inStructed to bring the reports about atrocities or 
~ matter of a sensitive nature, particularly those concerning 
Scheduled Castes and Scheduled Tribes to the-notice of higher officer 
promptly so that necessary preventive measures are taken before rthe 
~tuation takes a violent turn. .-

Reply of Government 

The Govt. of Maharashtra has accepted the recommendations. 
Nec!eIBary inatructioDl have been issued to pe,licepatUS and -police 
~ by the State GQvenUnept. -

{Ministry of Home Affairs O.M. No. m-13018/2/79-NlD (0) PeR 
(Desk) dated 29-11-1980] 

Beeommeadation Para No. 170 (I) 

. Wh"'ever disturbances take place, asaistanCe of Voluntary or~­
lliaatlonS shOuld be taken to inSPire a sense of confldence in Sche-
duled Castes andSeheduled Tribes. 

....,. of Govenuaeat 

'!'be Govt. of Maharashtra has accepted this recommendaUOQ. In 
tad, wherever feulhle. uaiatance of voluntary organbatloal I' 
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.-ujht Jmd mobilized to supplement the dorts of ofIlcial machinery 
., &hat State Government. 

tJ&istry of Home Mairs O.M. No. m-I301612179-NID(D)IPCR 
, (Desk) dated 29-11-1980] 

'Beeom"eudati_ Para No. 270(7) 

Administrative machinery at the district level should be streng-
thened to enmre prompt and eff3Ctive investigation of all offeI:.ces 
involving members of Scheduled Castes and Scheduled Tribes and 
]JI'Ompt f'edressa1 of 1hei~ grievances. 

Reply of Govemment 

The sUggestion has already been implemented by the 'Govt. of 
-llaharashtra Machinery at the district as well as police railge level 
.bas been strengthened to ensure prompt and effective investigation 
at all o1fences involving members of Scheduled Castes and Scheduled 
Tribes as also to enquire into any complaints of harassment in order 
'to promptly redress their grievances. 

p.nnistry of Home Mairs O.M. No. m-1301612179-NID(D)!PCR 
. • (Desk) dated 29-11-1980] 

ReeommeDdation Para No. 170(10) 

Special' courts for the quick disposal of casel involving Scheduled 
·Castes/Tribes should be established. 

Reply of Government 

The State Gove~ent aSI'ee8 with the suggestion. The question 
'Of setting up of Special Courts for 'expeditious disposal of cases 
iavolving offencee against S.Ca./S.Ta. is kept under continuous 
review. In the past, pro!>Osal for setting up of su~h Courts In some 
diatr1cts,to deal with PCB cases had been made but considering the 
DUmber, of pending cues, 'the High Court did not flDd it ne: .... ry to 
1'Iet up any Special Court. The situation will bowewt' be reviewed 
from time to time and if neceuary the matter will be pursued 
further. 

[Ministry of Home Alf81rs O.M. No. m-I3018/2/79--NID(D)IPCR 
(~) dated 29-11-1980] 

Cem' -is ., tile c.unlttee . ~ 

lIiihelt prioritY ttbould be gh'en to the cIiIpoUl of tateI In which I . , 

1IO./Tl'Ibea are iDvolved. 
.., LS-2. 
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Beeoaunendation Para No. Z'lO(U) 
, . • ", • ',' ~'~!, •• 

Whenever any person belonging to Scheduled Caste or Schedul-
~ Tr,ibe is dispoas~ of his land thro~p urW,Ur m •• , Qov..".-
ment should take steps to secure possession of the land from the 
person concerned 'by' "taking the same action as they take in case 
of Government l~nd unlJwfuJ.ly occupied, by any penon. 

Reply of Government 

According to the C'rOvt. of Maharashtra in. that State provisic)n 
exists in-

(i) section 34 of the ~mbay Tenancy and Agricultural Land 
Act, 1~; 

(il) Section 1~ of the Bombay'Ten!lncy and Agricultural Land 
(Vidarbha Region) Act, ],958; 

(Ui) 'Section 93 of the Hyderabad Tenancy and Agrieultural 
~d Act, ~~ to restore l~ds to the te~ts ~ they co~e to ~ 
eVicted by the l,ndlords and if the affected Harijans apply to the 
appropriate Revenue authorities for the purpose; and 

(iv) In respect Of Scheduled Tribes there is a separate provision 
for l'eItoration of lands under the Maharashtra Restoration of linda 
to Scheduled Tribes Act, 1974 (brought into force w.e.f. 1st Novem-
ber, 1975). -

[MiniStry of Home ~air8 O.M. No. I.II-13016/2179-NID(D)! 
" ~ (~sk) ~~ ~h Nov., 19Q01 

Comments of the Collllllittel' 

The Committee feel that there is a long delay in getting back 
the poIHII!ion of the land under' the existing law through Courts. 
Govt. of Maharashtn should enact law similar to public premlles 
(Eviction of unauthorised occupants) Act, 1971, 10 that sUmmary 
proceedings could be taken to evict to unauthoriaed occupants of 
~ ~ tq ~uled c",~ ,~ ~~ Tribes. 

__ datiob Pan No. Z10(lJ) 

Whenever any disturbances occur, the licenceS of fire arms of 
,penDDI living, wUbln tbat area ~uld be c~' and all .. thai 
weapons should be coDflscated. ' , 
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Bep.y of Govenunent 

Provisions already exist in ~ AI'IDi ,Act, 1959, which empower 
the licensing authority to suspend O!" revoke a licence if such action 
is ~ MCfISS&l'Y for tbe ~W ~ ~ .~ 0," pu~ 
~. There ,re also provisions for the ~~ ~t ~ 
suspend or revoke, or direct ~ .. ~ authority to suspend or 
revoke, all licences granted. under the Act within its territory. 
These provisions have again been· bmUlbt t.o the notice of all 
licensin.,g authorities by the Govt. of Maharashtra. 

(MiI)istry of Home Main 0.11. JUt. m-JaQUS/2179-NIJ)(P)1 
PCR (peak) dated 29Ul Nov., 19S0J 

Comment. of the COIIIIIIlttee 

The Committee would like to know the number of licences 
c:apcelleci during the disturbances iQ )I~aw:ada. 

ReeammeacIatiGa. Para No. ~'lf) 

~olice Patils should be given p!Op8I' *"UnIDa to ~ak. ~ 
aware of their duties and reBpQ~thtI. 

Rep.y of GoverDaleDt 

The Govt. of Mabarash~a have ~cep~ ~ recpawnen4f.tJon. 
N~ aJ'lWlleJD~nts are J?ej~s JlMde " #I, State GoVenuJl_ 

tQ provide trainiQ,g to Polj.ce ~ms. 
[Ministry of Home Affairs O.M. No. J,II-l8018/I1'f8.Nm(D)1 

PCB (Deak) dated 29th Nov., 1980) 



CIIAPTB& m 
RECOMMENDATIONS/OBSERVATIONS wmCH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERN-

MJi:NT'S R.I!PL Y 

Becammeadation· Para No. 270(5) 

Local Police Force, Police Patils, Home Guards should be ade-
quately represented 11y Scheduled Castes and Scheduled Tribes. 
One Qf the key posts in a village should be manned by Scheduled 
Caste or Scheduled Tribe penoDS. 

Reply of Government 

The suggestion that Scheduled Castes/Scheduled Tribes should 
be adequately represented in the Pollee Force has already been 
accepted by the Govt. of Maharashtra and continued efforts are 
made to ensure that the requisite percentage of persoDs belonging 
to Scheduled. Castes!Scheduled Tribes are achieved in different 
branches of the force. 

Even in respect of Police Patils, the 'State Government have 
already, issued instructioDS in the past that all future vacancies in 
these posts should be ftlled in froni among the members of Sch~uled 
Castes/Scheduled Tribes and special efforts made to achieve the 
requisite percentages on a sub-division level. 

'As regM'ds the Home Guards, since in Maharashtra this Organ-
Isation is a purely honorary and a voluntary one, it has not been 
found practicable to apply the general orders regaroing the reser-
vation of posts for backward classes for enrolement of volunteers to 
that ~ganisation. 

[MInistry of Home Affairs O.M. No. LII-13016/2179-NID(D)/ 
PCR (Desk) dated 29th Nov., ]980] 

ReeollUDellclation Pan No. 270(11) 

In case of disturbances, punitive fines should be imposed on 
persons living in the area which are scenes of disturbances and the 
amount 10 collected should be paid as compensation to the vletIms 
of dilturbaDCel. 

14 
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"'''''. III Go .. _ •• t 

The State Government haveexaJDiDed this propctHl in the put 
'and have Dot found it 'practicable. In fact, .JeCtion 61 of the Bom· 
bay Police Act, 1951 provides for imposition ·of speclal tax on the 
people of the distU!'bed area and the amount 80 collected to be 
distributed to the sufferers as oompensation. The experience at 
the imposition of these fines shows that such fines are not recovered 
and process for recove!'y of fines itself become cause for further 
ilJ..feeUng and has sometimes led to law and order problems, loog 
after the original incidents which led to the imposition of such 
flnes. 

However, in the case of large scale disturbances victims are 
treated on par with sufferers of other natural calamities and assist· 
ance is given for their fthabllitation. 

[Ministry of Home Affairs O.M. No. rn·lSOI6/2179-NJD(D)/ 
PCR (Detk) dated 29th Nov., 1980] 

Beeommendatt_ ... No. !T8CtS) 
,. 

Panchayats should be made accountable for their failures to 
prevent atrocities on the weaker sections in their areas. 

Social workers and volun·!ary orgaJftltations should be involved 
to supplement the efforts of administration for bringing about nOf-
malcy and restoring confidence among the victims. 

Reply of Gov ........ t 

The Bombay VUlage Panchayats Act provides for establishing a 
Village Panchayat for every village or group of villages and in-
vesting them with such powers and authorities as may be necessary 
to enable them to function as units of Local Self Government deve-
lopment activities in rural areas and for certain othet- ll)atters. 
Moreover, the village panchayats have no statutory duty/respon-
sibility in the sphere of maintaining law and order in ttte villages. 
It will not, therefore, be legally feasible to hold them accountable 
for their failures to prevent atro-ities on the weaker sections in 
their areas. As regards second part of the recommendation the 
State Govt. has accepted the I18me. In thil connection, please also 
see reply to pIl'l'a 270(6). 

[Ministry of Home Affairs O.M. No. Dl-13016/21'19-NID(D)1 
. PeR (Desk) dated 29tb Nov., 1989] 
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Been ...... t .... ' Par. No. 270(15) 

Use of force to detnive Scheduled Castes and Scheduled· Tribes 
of their land should be made a cognizable offence 80 that the police 
can immediately intervene in such cases. 

Re,ly of Government 

.According to the Govt. of Maharashtra, the problem of eviction 
of Hnrijan tenant.s in terms of number of such cases is not a ~gnf­
ftcant one in that State. Instructions have, however, been issued to 
the Revenue 6mcers that tn cases of illegal dispossession of Harijan 
tenants, immediate action far the restoration of lands to them 
should be taken. The State Government does not consider it neces-
sary to make a provision as suggested. 

[Ministry Qf Home Affairs O.M: No. III-13016/2179-NlD(D)1 
PCR (Desk) dated 29th Nov., 1980] 

Beeoftl1llendatlen Para No. 271 

With a view to inilpite cbnttdeftCe and c!red1bility in the public 
about the fairness and 'impartiaUty of the Administration, there 
should be an automatic judicial inquiry into the cases where there 
is a large scale arson, looting, murder and indiscriminate firing by 
the Police involving SchedQled Castes and Scheduled Tribes. 

Reply of Govenunent 

According to the Government of Maharashtra it may not be 
desirable to have an an"angement by which automatic judicial in-
quiry is held iIIto certain class of cases as suggested by the Com-
mittee. In that State. magisterial inquiries are ordered into all 
cases of flring by the Police reauIting in loss of life or damage to 
propetty. A decision as to whether a judicial inquiry is to be held 
is taken on a case by case bMis.· . 

[Ministry of Home Affairs O.M. No. LII-13016/2179-NID(D)1 
PCR (Desk) dated 29th Nov., 1980] 

The Committee need hardly emphasise the imperative need of 
initiating and lmplementiltg land reforms in order to improve the 
SociOo«Onomic status of Scheduled Castes and Scheduled Tribes.. 
who conMitute the major portioI'!. of the landless agricultural 
labourers. 'l1le Committee have received complaints from almost 
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.all parts of fhe, counlry that land generally allotted to Scheduled 
Cast~s and SCfiedu1ed. Tribes is barren or rocky and a~ suCh 18, unfit 
for cultivation~ The Committee strongly feel' that the land .houl~ 
be fqlly deveWped by Goverrurlent at theif expense or GoVenuDI'Jlt 
should' pay charges to the allottees fCY( its reclamation and deve-
lopment and Government has also to devise adequate·' checks to 
ensure that in' no case the land allotted to SchedUled Cfistes and 
Scheduled Tribes is alienated. Suitable steps should also be taken 
to confer permanent ownership rights on them. 

Reply or Government 

According to the Government of Maharashtra, the distribution 
of surplus lands in Maharashtra State is done bv Tribunals con-
sisting of an ofker of the rank of Tahsildar a. Chairman and two 
or more unofficial members, of whom at least one belong to back-
ward classes. This ensures that the comp1einta 8UC!h as that in 
reserving land for allotment to backward cI8s!'88, only ba~ rocky 
aDd. uncultivable lands were selected for being, aranted ~,back­
ward classes, do not arise i'n the distribution of land. No such com':' 
plaint has been received 80 far in that State. 

The allottees of surplus land are made memPers of Cooperative 
Societies as soon as they are granted land with a view to enable 
them to obtain institutional finance for cultivation and development 
of their lands. Besides they are allO granted ass1sta~e under the 
Central Se~tor Scheme for grant of financial 8ISistance to new 
assignees of surplus land. Under this scheme assistapcf' upto 
RB. 500/- per hectare (50 per cent subsidy and 50 per cent loan) is 
granted to the allottees. During the year 1978-79, out of a total 
amount of Rs. 118.16 lakhs lflade available towards deve10pment 
assistance in that State, and amount of Rs. 39.80 lakbs was made 
available in Marathwada Region. 

The land Ceiling Act (Section 29) already provides that no land 
granted un.der that Act is transfen-ed wlthout the prior permilsion 
of the Collector which can be granted in certain circumstances. 
specified in the rules. Besides in the cue of Scheduled Tribes. 
L.R. Code (Section 36 and 36-A) now put stricter restrictiooi on 
transfer of tribal lanqa. No such land can now be, transferred to 
a non-tribal. .1 

The allottees are Class II occupants of the lands allotted to 
them, which' means that there are certain restrictions on their 
transterring ,the lands. The aUottees beiDg thus owners of the 
lands allotted to them, no separate action to conter ownership rights. 



18 

on them Is necessary. Besides, under the land to the- tiller policJ-' 
adopted in this State, tenants of agricultural land hava been glva 
ownership of the land. These provisions of the TelUlllCf Law have-
already been implemented and in Marathwada region, in ~ 11,92,60$ 
tenants have been declared as owners in respect of 13,80,zts. 
hectares of land. 

[Ministry of Home Affairs O.M. No. Ill-I3016/2/79.-NID(D)! 
(PCR) (Desk) dated 29-11.1980J 

Recommendation Pan No, Z74 

The Committee feel that the rigoroulJ implementation of the 
Protection of Civil Rights Act is a sine qua. non for eradieating the, 
evil of untouchabili'ty. AU cases of untouchability must be faith-
fully registered, investigated, charge-sheeted and processed in the-
courts within (be m lnlmum possible time. Special courts, if necal-
Bary, should be set up for the purpose. Deterrent punishment has. 
also to be gi'Ven to all those persons responosible for perpetuating or 
propogating untouchabUity . . 

Reply of Government 

Aocordfngto the Gi)vernment of Maharashtra the provision'!! of 
the Protection of Civll Rights Act, 1955 are vigorously enforced in 
that State. The number Of offences registered under this Act during 
the lalt Ii yeara, is shown below:-

Year !lin. of Off.. 
C'IlCCW regis.-
tered 

~"'----,---,,---- ._ .. __ ... _--_._----_._._"._,----,--
1976 

1977 

1978 

1979 (upto May) 

Almost 95 per cent of the offences fan under section 7 (1) (d) of 
the Act, namely, Abuses on Caste considerations', 

A cell under Deputy Inspector General of Police has been created 
in the Office of the Inspector General of Police at Bombay. He is 
responsible lor superv:sion over the implementation of the Protec~ 
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tion of Civil Rlihts Act, at the District IIlcI . Range levels. At' the 
Headquarters of 8 Pollee BaDges amall units under • Police 1Dspec-
tor have beenestabUshed who VIOrk dI.rectly under the Deputy 
Inspector General of Police (p.C.R.) 

The investigation of Protection of Civil Rights oftences is to be 
made by OfBcer not below the rank of Pol:ice Sub-Inspector and it is 
supervised by Senior Oftlcers. • . 

Instructions have been issued by the State Governmellt to Police 
ProIecutors to give priority to the cases regfstered under this Act 
and to move the courts to award deterrent punishments. 

[Ministry Of Home Affairs O.M, No. III-13016/Z/79-
NID(D)/PCR{DBSK) dated 29-11-1980]. 

Recommendation Para No. 275 

The Committee feel that the question of rapid spread of education 
among the Scheduled Castes and Scheduled Tribes meri'ts serious 
considerations. Educat'on has not only to be made free for Sche-
duled Castes and Scheduled Tribes upto University level but it has 
also to be enf:ured that all SCs Bnd STs students actually attend the 
School/colleges. Rates of scholarship both pre-mat tie and post-
matric have also to be enhanced colUliderably so as to help :them meet 
their expenditure .. The retriction for awarding scholarship only to 
two children sboul,d be removed and income limit of parents!guar-
diana for award of scholarships should be enhanced suitably. 

Reply of Government 

According to the Government of Mahanlshtra In that State free 
studentship is granted to all Uudents from the SCs,STs!VJ.!NTs 
in all recognised educational institutions for all the recognised. 
co\1tl88 of educatloft irrespective of thelr age and income. Thus, 
education for them is tree even at the University level. Hostel 
facilities are al80 provided to these students. ThenJ are now 130 
Government B.C. Hostels, where residential accommodation, meal. 
books and equlpments and aU other daily necessities are provided 
free. In addition there are about· 1300 aided BC hostel. were where 
residential accommodation and . meals are provided free of cost. 
Government gives grants to 8U~h hostels. About 57.000 students are 
bene6.tted. 

Pr&matric scholarships are granted by the State Governments 
to the SCslSTslVMsINTs as . per roles framed for the purpose. No 
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incoMe limit has btM!n p1'8ici'lbed. The queStton of: ~ of 
the rate of IICholarlhlps is under the' eona1'd~On of the' state GoV-
ernment. ' 

The question of enhancing the rates of post-matric sCholarshiJ>s is 
under the cohltderaUOn of the G()Venunent of India. COnSidering 
the particular neect' to ~mote Scheduled CaStes aild SChedUled 
Tribes girls education, the Governmertt of India have 'decided that 
from the ae'ldemic year 1980-81, the existIng restriction for the award 
of· scholars\1ps to oiily two children ot the same parents/guardian, 
will not apply to girls, 

[Ministry Of Home Aft,nrs O.M. No. 1II-I3016/2./79-
NID(D) /PCR(DESK) dated 29-11-1980]. 

Comments of the Committee 

The restriction for awardi'ng scholarship only to two. children 
should be ~oved and. income limit ot Parei1ts/~ for 
'awarding of' scholarsh'psshould be enhanced suitably ana alSo the 
rate Of pre-matric and post-matric scholarships should be inCreaSed. 

Reeommendation Para No. 276 

Another problem that has to be taekled on Wat foOting. is' tHe 
provision of adequate employment opportunities to Seheduled CaStes 
and Scheduled Tribes. Concerted efforts are called for proViding 
the Scheduled Castes and Scheduled Tribes with jobs atlflairt 
according to the quotas as reserved for them as per the directives 
issued by Government from time to ti:me, 

Each of the Scheduled Caste and Scheduled Tribe who baa passed 
matriculation or any higher examinatiob. or is I.T.I. qualified should 
be provided jobs on crash programme basis tnJ. such time the quotas 
for them are fUled up. Side by side, a comprehenaive Scheme for 
encouraging Scheduled Castes and Scheduled Tribes to set up 
cott. and small scale industries should be prepared and imple-
mented. The intake of Scheduled Castes and Seheduled Tribes i~ 
the I.T.Is should be augmented 10 that more and more Scheduled 
Castes and Scheduled Tribes students acquire the nec!eSS&rY skill 
for difterent fields. 

Reply of Government 

The State Government has been purauing through repeated bl-
structions and reviews the question. 01 S.Cs. and S,;Ts. attalnbig at-
least the prescribed percentages of quotas reserved for them tin 
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Government service&. At present, the reservation, :Inclusive of 
ba.cltldg and current reservation, is made to the extent of 50 per 
cient Of the vacancies on any occasion of recruitment and the quesUon 
of relaxing thil restriction fl under coniideration. 

As on l-l-Ii'78, in~ of State Servi* in ClaIia IiI cadre. 
recru.'itmebi of ~heduled Castes hi4 reaeheci 12.3 per cent and in 
Class IV, it was 22.8 per cebt, i.e. m excess of the percentage of 13 
per cent minJJnUm prescribed. ' 

In relpect of Scheduled Tribes in Class III, the percentage was 
'2.9 as apinst ~bed 7 per cent In Clau IV, the peieentage was 
5 per cent. 

As result of furtber eftoHs, percentages mentioned: above are 
expected to have gone up. • 

~. 

Among other measures, the State Government have eet up Maha-
rashtra BaCkW8Jid' Class D8ftlopniCilt CotpDl'8tlob· Ltd Ita mala 
objective' Is to 18lcl.uke tbe task of econ.omtc drtvelopftil!nt of the 
Baekward ClaiIIet In pnetaJ and or Sehleduled CMte, Vbnultta JatiS 
and Nomidle TribeS in parttCalal'. It is expeeted tc) plan, prombte 
. and 'finance pl'O~ of eeonomlc development. markletiDg; pro-
eessb1g, supply ana storaleof .... grreultural pro~, small die in-
dustries, etc. and sueh other bUIIin.... pro_lion, trade or activity 
for the benefit and welfare of the BaeltWard Clailei. It will allo 
provide capital crecUta. finance and technical 88 well as managerial 
aadstanee and arrange contracts witb and take up Indentll from the 
Govemment, etc. 

In respect of SCbeduled Tribes. there are schemes for apprentice-
ship training under muter craftsnlan and also schemes for seed-
money assistance to educated unemployed. 

Government bas already issued instructions for reservation of 
same quc>tas for Scheduled Cutel/8clledW.ed Tribes etc. for admis-
sion in the I.T.ls. 88 have' been preaerlbed for recruitn'lellt tn Gov-
ernment service. 

However, in some of tbe Districts a higher percentage in, propor-
tiori to the population of Scheduled Tribes bas been presc:ribed for 
admission of Scheduled Caste students in the I.T.II. 

[Ministry Of Home Atrai.rs 0.14. No. UI-13018/2/79-
NlD(D)/PCR(DESK) dated 29-11-1980]. 



· CBAPTER IV 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 

REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPl'ED 
BY THE COMMITTEE AND wmCH REQUIRE 

REITERATION 

Recommendation Para No. 210(1) 

StepJ should be taken to strengthen the intelligence machinery 
of the State Government upto Taluka levels so that any ihcidents 
which could lead to widespread disturbances and any advance pre-
parations therefor are anticipated and appropriate steps taken to 
prevent any large scale vio1e,pce. 

Reply of Government 

The State Government Of Maharashtra is satisfied that by and 
large the State intelligence set up has functioned adequately. How-
ever, the State Government proposes to undertake an overall review 
of the functioning of the intelligence' organisatioJi at difterent levels 
with a view to finding out as to how to improve the quality of the 
intelligence, 8SBellSlllents of info~tion received, training Of, intelli-
gence personnel, proper selection of such personnel and coordination 
of various intelligence agencies, etc. 

[Mlnistry of Home Affairs O.M. No. m-13016/2/79-NID(D) / 
PCR(DESK) dated 29-11~1980]. 

Comments of the Committee 

Ple.1e see Chapter I, Para 1.4, 
Ree,ommendatlon Para No. 218(8) 

Speelal machinery, at the State level to deal exclusively with all 
aspects of Caste/communal riots should be set up. Scheduled Castes/ 
Tribes should be adequately represented therein. 

Reply of Government 

Accl'rding to the Government of Maharasbtra, invariably large 
scale incidents involving communal riots are dealt with at the level 
Of the C:hief Minister and the concerned Cabinet colleagues. 

22 
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A State Level Committee has been set up under the chairman-
:ship of 'Mini __ , Social Welfare to devote 8P8cla1 attention to imple-
mentatit)n of the Protection of Civil Rights Act, 1955. Adequate 
reprew\tation baa been given to member. of State Legislature be-
10ngillJ to Backward ClaMes on th1a Committee. 

The worlDng of the Cell created in H.D. under the Jt. Secretary, 
to look into complaints of harusment,latrocities on melhbers of' 
SCs/ST-; and other weaker sections as alao into the working of the 
DIGP lPCR) and the six Units at the six Ranges i. reviewed from 
time to time by a Committee COnsisting of Chief Minister, Minister 
(Home) and Minister (Special Welfare). 

[Ministry Of Home Affairs O.M.· No. m-I3016/2/79-
NID(D)/PCR(DESK) dated 28-11-1980]. 

Comments of the Committee 

Please see Chapter I, Para 1.7. 

Statement showing the action taken on the recommendation/ 
conclusion contained in the 39th report of the Committee on the 
welfare of Scheduled Caste and Scheduled Tribes (SiXth Lok 
Sat:>ha>' on the Ministry of Home Affairs. 

a.ommend.tion Para No. 270(') 

A High Power Committeoe under the Chairmanship of the Chief 
Minister in each State/Union Territory should be set up to give 
app1'()priate directions in matters of Casteicommunal riots aDd 
implementing constitutional/safeguards in favour of Scheduled 
Castes and Scheduled Tribes. 

Reply of Government 

According to the Govt. of Maharashtra, a Committee to deal 
with communal matters already exists. The State Level Com-
:nittee on the National Integration on which the members of S.C .• 
are represented, functions under the Chairmanship of the Chief 
'Mjnister md its terms of reference are a. follows:-

<a> To l?View the communal and general poaitiOll C1f law 
and order in the State; 

(b) To ronsider ways and means of promoting a aeDIe of 
to1eraDce, mutual JOOChrIll and respect amonpt cWrerent 
reltgloua. llngulstie, regional and other groupsln the State; 
and " . 
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(c) To consider and to give a lead for harmoni'?'WJ cele-
brations of the annual festiVals of different communi-
ties ana to promote joint or common celebration of their 
r.espective festivals by setting peraonal examples and mak~ 
ing appeals to respon8lble leaders of different communities. 

A Cell of this Committee will be asked to meet at more fre-
quent in\ervals to review the situation as and when the oecasion 
so demand. 

Th~e is alr~.dy a.Dother cQmmi.ttee set up under ,the Chairman-
ship of the Chief Minister to review the par1ormaI:u1e of the' 
various Departments in the matter of recruitm,~ of the backward 
'classes in services und~r 1l).e StlJte povernment as well as the local 
bOmes Corporations, Boards u~der the control of the State Gov-
ernment. 

[Ministry of Home Affairs 0.14. No. W .. J.;J018/Z,'19-NID CD) I 
PCR (Desk) eJated 29-11-1980J 

c.a-at. fIl the c--m"tee 
Please see Chapter I, P~ ~.~. 

~""99P Pwa No. "'(~ 

Re~ponsibUi~y ahould be fixed on Diatrict Magistrates, ~perin­
t~~ts of Polic:e, Dy.Su~rintendents of Police Uld ~yat 
,~~ conqe~ or any oth~ om~ for the ou~reN ~ 411-
~qr))allCe8 ill Marathwada and S'I'ltable ~tiQn ~n a~t them. 

Reply 'of Govermaeat 

The resolution to rename the Marathwada University after 
:OP~p .~IJJ" Wq lplanimoualy ,puaed ~y both the Houses 
of the ~arasJttra Legislature and as such it 1!!'8S ,not ~p8ted 
tAA~ it W,J,I].d CIIU. any reactions at ~ 8OI'l What w .. IPJUd~ 
?ill In .q. na.o, some distur~ especially' in the UDivez:ai~y 
and college toWt1$. The Distz-j,et Magistrates and the Supennten-
dents of Police cannot, therefore, be blamed for an)' failure on 
their part to quell thP. disturbances which spread rapialy to the 
remote villages. It baa been ob8erved that when the reaction was 
.1. ftnt co~d to ~ ~ plal:es: UIe JIOlice ..... by' and 
l~,.." .",u~~_l in d~~ wi~.~ pI~f'lW», J~ lJP only when ,t IJJ>Oradicallyspr~ad to different .areas simu1~y that the 
police bandobut was found to be inadequate. ~ here the-
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.~.~e~t of ~~ pollee fo~ WU ~~QD. ,~t ,ol~wing 
of bridgeb at certain places, cut~ing of tbe ~ Jliresotc. 
Either for the outbreak of the disturbances or for their spread. 
therdJre, Goftmment is satlafled that the district authorities 
cannot' be helll responsible as they acted with suftU!ient alacrity 
under difficult circumstances. Action has. however, been taken 
against three officers who were found wanting in hancWng the 
situation. 

[Ministry of Ho~e Af1airs O.M. No. IU-13016/2/79-NID (D) / 
. PCR(Desk) dated 29-11-1980] 

Comments qf the Committee 

PleaSe see Chapter I, para 1.12. 

JI:ee~ ........ d~n ~ra ,0. 278(18) 

IIIef .... to victlllll of atrocities in Marathwada is nr..tch 
below the .ctual lOll incw,Ted . by the S.C.s. and Neo-Buddhists. 
~~ce~ ~rts are <;a1led for proper ee9Jlomic ~.bUit~tiqn.oI. all 
viciims or .diSturbances for which adeqlJ#lte tunJi ~Ql4d b,e' provid-
ed. Tbey Ihould be fully ~pensated and ~eteIy reha~Uitated. 
The amount of ,RB. 150)i- !f8n~~ned for the collJ~on of a house 
is too meagre for the purpose and should be increased to at least 
RI. &,0f1J/-. 

..,., of GonnipIeilt 
",' , ' 

Acco~ine to the Govt. of Maharashtra. the 1088 ·pertainine to 
U) ~b_ of Dalitl, par,U.uy or ~ltWy deltroy~, (Il) 
on ~t of destru~i.on of beloneiDl and other JQov.table pro-
peny in the houses/hUts of which were ~ or deatroyed; 
(iii) the value of crops destroyed; (tV) t.be .~e f1l private pro-
~ liP abDp'i'vehic1es ~tc. daIJJqed or de~royed.. was esti-
~~d at RB. 27.9 J~~~. 

This "flIIsment of damage was made by the State GoYt. after 
c:at'8fu1 obaerviltions soon after tile iD(:i4eqts .. every ~ble 
(·flort was made ~ .-.ss the ,d~ ~y. PanCbanama3 
were conducted in the presence of the afrected perIODS and what-
e~ detaUa of damaps were live by them waN taIrm down 
~qW!ltioni.llg. OIl the p~mptiGn tbat :the""'" UYe 
gi9ft the COI'NC!t aecoWlt of t.beir ..... 
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FInancial assistance to the tune of Rs. 35 lakhs has already 

been extended by the State Govt. as follows:-

PIlI'JIOIk: 

-_._---------_._--- ----

(i) GratuitOWl relief in cuh and kind to meet their immediate needs 

(il) S Jbsidy towiU'd~ repain/rccOllltruction of damaged/destroyed 
bQUlel •••••••• 

Amount 
(LakhI) 

·Ra. 

3·5 

(iii) E"-IJl"Oltia paymcnt to victim. of atrocities towarda 
1011 of belolllfintP etc. • • • • • 5 • 94 

(iv) Additional firuncial asaistance in cash and kind including for occu-
pational reluobililalinn . • . • • • • . 6.60 

--------.----------. 
(v) In ad.dition, employment to the affected persons was 

provided under the Employment Guarantee Scheme 
near their villages, wherever possible. 

In the disturbances that took place in July/August 1978, 1047 
ho:uses/huts ~ damaged or destroyed. By end of December 
1973 almost all the houses[huts had been repaired or reconstructed 
Almost all the families affected have been rehabilitated. 

As regards the amount sanctioned towards the construction of 
houseslhuts, it may be mentioned that while initially a subsidy 
upto Rs. 1500/- had been sanctioned b~the Government towarcla 
reconstruction of completely damaged houses/huts, actually all 
the amount expended towards reconstruction of houses/huts has 
been met by the Government by sanctioning additional funds 
either from the Chief Minister's Relief Fund or from the EmploY'-
ment Guarantee Scheme. Thus the suggetition to increase the 
amount of grant has aJready been accepted and enhanced amount 
sanctioned to the sufferers. 

[Ministry of Home Affairs ·O.M. No. m-13'l16/2f19-NID (D) I 
PCR(Desk) elated 29-11-1980] 

CoJDID8AtaoftheConunlttee 
Please lee Chapter 1, Para 1.18. 

In a family where an earning' member baa lost: hia ute, another 
member of that famlly abou1cl be proviclec1 with ~t 
immediately. Tboee ScMcIaIed Cates and Neo-Baddbilta whole 



27 " " crops have been damaged or the cattle etc. killed, should be pr0-
vided with ,enough relief at least to sustain them till the D8Xt 
crops can be sown and harvesteci. They should also be provided 
with necessary input for the purpose. ' 

Reply of Government 

According to the Govt. of Maharashtra, under tlie scheme 
for relief to the members of Scheduled ' CasteslSclieduleif Tribes 
who were victims of atrocities committed on them on caste consI-
deration grants ranging between RI. l()()()-5OO() have been given to 
the families Of those killed. or permanently incapacitated and 
grants ranging between RI. 250-500 have been given to those who 
were temporarily incapacitated. Similarly, grants upto RI. 500/-
have been given to such persons for loss of moveable property and 
other belongings destroyed during the disturbancet. 

Apart from this work under the Employment Guarantee Scheme 
(EGS) were started near the affected villages to absorb as many 
affected persons as possible. 

[Ministry of Home Mairs O.M. No. Ill-I3016/2f79-NID (D) I 
PCR(Desk) dated 29-11-1980] 

Please see Chapter I, Para 1.21. 

BeeommeDdatlon Para No. 270(20) 

Any newspapers, periodicals magazines or any other pubUabed 
document which incites hatred and violence against Scheduled 
Castes and Scheduled Tribes and other weaker sections of tile 
SOCiety or propagates or encourages untouchability should be proae-
cuted forthwith and, if necessary, stiltable law in thla reprcl 
should be. enacted. All the newspapers which published 1nftama-
tory materials and editorials in Marathwada muJd be proaecutecl 
immediately. 

~ 'r · ;T .... r .,' .... of 0 ... 11111 .. ' 

Provisions already exist under SectIon 153 (A) of the IDdtaD 
Penal Code to take legal action in case aDY newspaper, periodical. 
etc. publishes any news or documents which incites hatred aDd 
violence against Scheduled Cutes, Scheduled Tribes etc. Simi-
larly, under section 7 (b) of the Protection of Civil Rights Act, 
19DCi, action eould be taken acainlt thoee who eocoura .. or propa-
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gate- practi~e of untouchability. All newspapers './ comments and 
tepdrts qf speeches etc. had been scrutinised by the Govt. of 
Maharashtra but none were found to be actionable, 

[Ministry of Home Affairs O.M. No. In-13il16/2f79-NID (D) I 
. PCR (Desk) dated 29-11-1980] 

Commenfs of the Committee 

Please see 'Chapter I, Para 1.24. 

Reeononendation Para No. 270(21) 

No enquiiies have been conducted into printing and circulating 
of InfiamatolY leaflets without giving the names of printers and 
publishers durinp; the period of agitation in Marathwada. Such 
-cases should be investi2ated by C.B.I, and culprits shO'llld be prose-
cuted. 

Reply of Government 

Accardins to the Government of Maharashtra, case has been 
re~stered tr/S 153-A I.P.C. and 3 cases under sections 3/12 of the 
press and Registration of Books. Act, 1867. 

.f... 

[Ministry of Home Affairs O.M. No. III-13016/2f79-NID (D) I 
PCR (Desk) dated 29-11-1980] 

Comments Of the COmmittee 

Please see Chapter I. Para 1.27 

lteeOmmend.ttloD Para No.' Z'70(t2) .. , ... 
"t • 

. The information furnished bv the Government of Maharashtra 
pertaining to loss of property and crops is on the low side as 
~ to ~iua1l08s incurred by the victims cif riots as iitb~ 
by the Committee. The Committee feel that proper asseisment of 
actual loss incurred by the victims should be made quickly and 
full compensation paid to them fer the 1000'of property and crops. 

Reply 01 Govemmeat 

.' As' mentioned in para 27008) the- t6ta1 amount of loss of PJ"O" 
Perty, crops, etc. was estimated at Re. 2'1;9Iakbs. 

'rhisassessment 'was made by the Government of Mabarashtra 
at'fercarefUl obierntian soon after the incidents and every poISi-
ble eftort was made to assess the damages correctly. Paneha-
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namas were conducted in the presence of the affected persons and 
whatever details of damages were given by them were taken down 
without questioning on the presumption that. the sufterers have 
given the' correct amount of their damages. According to the 
b"'tate Govtml'rnent, 'it iSpo,lsible, that smne of the claiD)S were 
subsequently inflated after the victims became aware of large scale 
relief was being organised. 

Financial asSistance to tbe tune' of Rs. 351akhs has already 
been extended to the affected persons even though the 108s was 
estimated at 27.9 lakhs. Thus this suggestion is to a large extent 
implemented by the State Government. 

[Ministry of Hatt1e Affairs O.M. No. IlI-13016/2f79-NID(D) I 
PCR(Desk) dated 29-11-1980] 

Comments of the Committee 

Please see Chapter I, Para 31. 

NEW DELHI; 
March 6, 1981 
Phalguna 15, loo2(S'). 

R. R. BHOLE, 
Chairman., 

Committee on. the Welfare of Scheduled 

Castes and Schedu.led Tribe.. 
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